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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.206 of 200w 

DATE OF DECISION: 03.10.2007 

Shri Prasanta Da.s Gupta 
Applicant/s 

Mr.J.P.Chouhan 
.......................................................

Advocate for the 
Applicant/s. 

- Versus - 
U.O.I. & Ors 

................................Respondent/s 

Mrs.Ma.n.jula Das, Addi. C.G.S.C. 
..............................................Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR. MANORAN.JAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHTRAM, ADMINISTRATIVE MEMBER 

	

1. 	Whether Reporters of local newspapers may be allowed to 
see the Judgment? 

.Wh'etheto be referred to the Reporter or not? 	 yes/No 

'I •' 

	

3. 	Whether their Lordships wish to see the fair copy 
*thJidgment? 	 .esINo 

- 	 Vice- 	irman/Member (A) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 206 of 2007 

Date of Order: This, the 3rd  Day of October, 2007 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE •MEMBER 

Shri Prasanta Das Gupta 
Son of Late Pradyut Das Gupta 
Counter Clerk 
Director of Census Operation 
Arunachal Pradesh 
Shillong -793003. 

Applicant. 

By Advocates Mr.J.P.Chouhan & Mr.A.Sarma 

- Versus - 

The Union of India, represented by the 
Secretary to the Government of India 
Ministry of Home Affairs 
North Block, New Delhi. 

The Registrar General, Rules 
Ministry of Home Affairs 	 ,1 

2/A, Mansingh Road 
New DeIhi - ilO011. 

The Director of Census Operations 
Arunachal Pradesh 
Shillong - 793 003. 

The Head of Office/Deputy Registrar 
Directorate of Census Operations 
(Arunachal Pradesh), Govt. of India 
Ministry of Home Affairs 
Shillong - 793 003. 

Respondents 

By Mrs. Manjula Das, AddI. Standing counsel for the Union 

( 
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ORDER(ORAL)• 

MANORANJAN MOHANTY, (V.C.) 

Heard Mr.J.P.Chouhan, learned counsel for. the Applicant and 

Mrs.Manjula Das, learned AddI. Standing counsel for the Central 

Government, on whom, a copy of this Original Application has already 

been served. 

Claiming the ACP benefits, the Applicant submitted two 

representations - one during May, 2005 and another on 23.05.2007. It is 

stated that those representations are still pending with the Respondents. 

In the aforesaid premises, this Original Application is disposed 

of with direction to the Respondents to consider grievances of the 

Applicant as raised in this Original Application and in the aforesaid two 

representations and pass a reasoned order by the end of December, 2007. 

With the aforesaid observations and directions this Original 

Application stands disposed of. 

Send copies of this order to the Applicant and to the 

Respondents in the addresses given in the Original Application and copies 

of this order also be supplied to the learned counsel appearing for both the 

parties. 

O(KHUSHIRAM) 
ADMINISTRATIVE MEMBER 

-:::7-  ( 	
N 	

- ~~ts  - 4 (MANORANJAN MOHANTY) 
VICE CHAIRMAN 
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BEFORE THE CENTRAL 

Ceuual diu.uav 

1 

AD 1{XVE  uwa a I enc 

GUWAHATI BENCH:: GUWAHATI. 

t 

L 

RIBUNAL, 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

ORIGINAL APPLICATION NO 	OF 2007. 	v a 

Shri Prasanta Das Gupta 	APPLICANT. 
-VERSUS- 

The Union of India & Ors 	RESPONDENTS. 

INDEX. 

• ShNo. Particulars of Documents 	 Annexure No. Page No. 

	

1. 	Origal Application 	 1-1. 1. 

	

• 2. 	Verification 	 12. 

Appointment order dated 21-06-1983 	 A 	13. 

Representation to the Registrar General in May 2005 B 	14-15. 

Representation to the Head of Office on 23-05-2007 C 	16. 

Signature of the applicant. 

For use in the Tribunal's office• 
Date of filing:- 
Registration No. 

r 4  
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BEFORE THE CENTRAL ADMThTSTRATIVE TRIBUNAL, 

GUWAHATI BENCH::GUWAHATI. 
(An app! jcat Ion under Section 19 of the Administrative Tribunals Act, 1985) 

Shri Prasanta Das Gupta 	APPLICANT. 

-VERSUS- 

The Union of India & Ors 	RESPONDENTS. 

LIST OF DATES. 

Date 	 Particulars. 

21.6.83 	Applicant appointed on regular basis as Counter Clerk 
w.e.f. 19.5.1981 	 Anx. A Pg.13 

May, 2005 Representatioh to the Registrar General, Ministry of Home 
Affairs for grant of financial upgradation under ACP Scheme 

Anx. B Pg.14-15 

23.5.07 	kepresentation to Head of Office at Shillong for financial 
upgradation under ACP Scheme 	Anx. C Pg.16. 

SIGNATURE OF THE APPLICANT, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA1.4 

GUWAHATI BENCH: GUWAHATI. 

(APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 

TRIBUNALS ACT, 1985.) 

ORIGINAL APPLICATION NO.' OF 2006. 

Shri Prasanta Das Gupta 

Late Pradyut Das Gupta 

Counter Clerk, 

Directorate of Census Operations, 

Arunachal Pradesh, Shillong-793003. 
APPLICANJ. 

-VERSUS- 

The Union of India, represented by the Secretary to the 

ov ment of India, Ministry of Home Affairs, 

N 

The Registrar General, India 

Ministry of Home Affairs, 

2/A, Mansingh Road, 

New Delhi— 110011. 

The Director of Census Operations, 

Arunachal Pradesh, Shillong - 793003. 
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4. The Head of Office/Deputy Director, 

Directorate of Census Operations, 

(Arunachal Pradesh), Govt. of India, 

Ministry of Home Affairs, 

Shillong - 793003. 
.....RESPONDENTS. 

10,1TAILS OF APPLICATION: 

1.. Particulars of the order against which the application is made: 

The applicant is aggrieved by the non-consideration of his case for 

flilancial upgradation under the Assured Career Progression (ACP) Scheme, 

tboi-ditg to which every Canteenl Tiffin Room employee is eligible lit 

iiiluilinum of two financial upgradation in the entire service if he has not 

been promoted. The first and second financial upgradation will be 

considered for the eligible staff after completion of 12 years and 24 years of 

• 	regular service respectively. 
As the applicant has no promotional avenues, he became eligible for 

the first financial upgradation under the ACP Scheme in May 1993 and for 

the second in May 2005. Unfortunately, the respondents have failed. 10 

c.ohsider his case of financial upgradation under the ACP Scheme, because 

which, the applicant is stagnating in the same post and in same scale For 

the last more than 26 years. 

2. Jurisdiction of the Tribunal: 
The applicant declares that the subject matter of the order against 

which he wants redress is within the jurisdiction of the Tribunal. 

I 
CL 
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3 Limitation: 
The applicant further declares that the application is within the 

limitation period prescribed in Section 21 of the Administrative Tribunals 

Act, 1985. 

4. Facts of the case: 

4.1 	That the applicant is a citizen of India and a permanent resident Of 

Shillong, ist-East Khasi Hills, Meghalaya and as such is entitled to all the 

rIghts and privileges guaranteed by the Constitution of India and the laws 

fiifflied therunder. 

4.2 	That the applicant was directly recruited as Counter Clerk in the 

Census Staff Tiffin Room, Shillong on regular basis with effect from 19-05-

1981, under the Director of Census Operations, Arunachal Pradesh, Shillong 

- 3, vide order dated 21-06-1983 bearing No. APQ.1981IDTP/3/79-Estt. 

•  It may be pertinent to mention here that the Census Staff Tiffin Room, 

Shillong is a Statutory Tiffin Room (STR, in short) run by the Directorate of' 

Census Operations (Arunachal Pradesh) and the employees are all Central 

Gbvniiient. employees. 
• S 	 A copy of the appointment order dated 21-06-1983 Is 	• 

annexed hereto and marked as ANNEXURE - A. 

4.3 	That, the applicant has rendered more than 26 years of service in the 

regular line without any blemish, barring one incident where the applicant 

was imposed penalty of reduction of pay in a farcical departmental enquiry 

wth regard to a charge of fraudulent claim of LTC, on the purported 

adthi.ssion of the applicant although the applicant had specifically stated that 

'3 
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he had defence to make and that he desired to be heard in person in the 

enquiry. 

4.4 	That the applicant is serving in the same post right from the initial 

date of appoihtment as Counter Clerk. There is no further promotional scope 

Ibi' him according to the service rules. He has not received any upgradation 

iii iay or promotion and is continuing in the same post as Counter Clerk... 

4.5 	That the respondent authority has introduced the Scheme of Assured 

creer Promotion in terms whereof the incumbent of a post if not promoted 

lhjthin a period of 12 years is granted one higher scale of pay and another 

poll completion of 24 years if in the meanwhile he had not been promoted. 

said scheme is incorporated in DoP & T Office Memorandum No.6 

(2)123/77-Welfare, dated the 1 1th December,1979, and it has been clarified 

that the benefits of ACPS (Assured Career Progresson Scheme) shall be 

cxtiided to the canteen/ tiffin room employees by reckoning from the date 

of their init.al  appointment as direct recruit on regular basis as the crucial 

date for granting the l/2 nd upgradations. It was also stated that the 

upgradations shall be allowed only in those cases where promotions have not 

been made even after putting in 12/24 years of regular service counted in the 

manner indicated above. 
The applicant craves leave of the Hon'ble Tribunal, to 

produce and rely upon the said memorandum at the time 

of hearing of the case. 

4.6 	That in accordance with the provision of ACP Scheme, the applicant 

became eligible for a minimum of two financial upgradations for the tol;aI 

length of service and in the absence of any promotion having been made. 

I 
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The applicant became eligible for the 1st financial upgradation in May 1993 

upon completion of 12 years of regular service and for the 2 d  financial 

upgradation in May 2005 upon completion of 24 years. Unfortunately, the 

residhdents have failed to consider his case of financial upgradation un.dei 

the ACP Scheme, till today. As a result, the applicant is stagnating in saffle 

post and in the same scale for the last more than 26 years.. 

	

4.7 	That the being aggrieved by the non-consideration of his case of 

financial upgradation under the ACP Scheme, the applicant submitted a 

number of representations and memorials from time to time before the 

respondents which however have failed to evoke any response so far. In this 

c.ofln.ection, the applicant submitted a representation through proper charnel 

to [lie Registrar General, India, Ministry of Home Affairs, New Delhi fli 

May 2005 highlighting among his other grievances like non-payment ol 

medical claim bills, the present grievance regarding non-consideration of 

financial upgradation under ACP Scheme. However, sadly enough, the said 

representation failed to bear any result. 
A copy of the aforementioned appeal is annexed hereto 

and marked as ANNEXURE - B. 

	

4.8 	That the applicant submitted another representation before the Heed 

(i Office, .Directorate of Census Operations, (Arunachal Pradesh), Govt. ol 

liidla, Ministry of Home Affairs, Shillong-3, on 23-05-2007, praying fot' 

consideration of his case of financial upgradation, first in May 1995 

(although it should be 'May 1993', in terms of the said DoP & T Office 

Memorandum) and the second in May 2007(although it should be 'May 

2005', in teims of the said DoP & T Office Memorandum). However, the 

applicant regretfully states that the said representation, though received OR 

\) 
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the same date, is yet to be considered by the respondent authority and the 

applicant is yet to receive any of the financial upgradation. 
A copy of the said representation dated 23-05-2007 Is 

annexed hereto and marked as ANNEXURE - C. 

4.9 	That the respondents have in the meantime granted financial 

upgradation to the other two persons working in the Aruncahal Pradesh 

Census Staff Tiffin Room, namely, Shri Sriram Sharma and Shri Raill  

Mohan Ray, in November 1999. The applicant is the only person left out 

om the benefit of financial upgradation although he is eligible in all 

respects. The action of the respondents, therefore, suffers from the vice of 

discrimination and is hit by Article 14 of the Constitution of India. 

1 
4.. 

1 /  

4.10 	That the failure on the part of the respondents to consider the case of 

the applicant for grant of financial upgradation in accordance with the .ACP 

Scheme cannot be justified in any view of the matter. Since there is no 

promotional avenues, it was incumbent upon the respondents to grant the 

iii in I mum two financial upgradation under the ACP Scheme to the applicant, 

who has iendered more than 26 years in the same post as Counter Clerk 

without any promotion. The respondents being a State within the meaning of 

Art:icl.e 12 of the Constitution should have either promoted the applicant or 

granted financial upgradation in accordance with the ACP Scheme, having 

regard to their constitutional obligations adumbrated in Articles 14 and 16 of 

the Constitution of India. Being aggrieved, the applicant has approached this 

Hoii'ble Tribunal, seeking justice and for amelioration of his grievance. 

5. Grounds of challenge with legal provisions: 
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5.1 	For that the respondents have failed to consider his representation for 

providing two financial upgradation in accordance with the provisions of 

ACP Scheme in terms whereof the incumbent of a post if not promoted 

within a period of 12 years is granted one higher scale of pay and another 

upon corn1.etion of 24 years if in the meanwhile he had not been promoted. 

5.2 	For that the respondent being a State within the meaning of Article 12 

of the Constitution should have provided the minimum two financial 

upgradation to the applicant upon his completion of 12 years of service in 

May 1993 and 24 years in May 2005, having regard to its constitutional 

obligations adumbrated in Articles 14 and 16 of the Constitution of India. 

Despite its constitutional obligations, the respondents have miserably failed 

to consider the case of the applicant of financial upgradation under the .AC! 

Scheme. 

5.3 	For that the Hon'ble Supreme Court in the case of State of Tripuro 

and others v. K.K Roy, [reported in (2004) 9 SCC 651, has deprecated the 

failure on the part of the State to frame the ACP Scheme and ordered that the 

respondent t:herein be paid two promotions in the next higher scale of pay 

upon his completion of 12 years and 24 years in service. 

in the present case, the ACP Scheme is applicable to the applicant in 

terms of DoP & T Office Memorandum No.6 (2)123/77-Welfare dated the 

I Ith December, 1979 and other Govt. of India O.M. issued from time to 

time, but notwithstanding such Govt. notification, the respondents have 

:fitiled to provide the financial upgradation to the applicant. 

5.4 	For that the Apex Court in Council of ScientfIc and Industrial 

Research v. .K.G.S. Bhatt [reported in (1989) 4 SCC 635] held: 

4 

1)~- 



"It is often said and indeed, adroitly, an organisation public or 

private does not 'hire a hand' but engages or employs a whole mail. 

The person is recruited by an organization not just for a job, but for a 

whole career. One must, therefore, be given an opportunity to 

advance. This is the oldest and most important feature of the free 

enterprise system. The opportunity for advancement is a requiremetit. 

for progress of any organization. It is an incentive for personal 

development as well. (See Principles of Personnel Management, 

Filipo, Edwin B., 4th  Edn., p.246.) Every management must provide 

realislic opportunities for promising employees to move upward. 'The 

organisation that fails to develop a satisfactory procedure for 

promotion is bound to pay a severe penalty in terms of administrative 

costs, misallocation of personnel, low morale, and ineffectual 

performance, among both non-managerial employees and thej i 

supervisors.' (See Personnel Management, Dr Udai Pareek, p.277.) 

There cannot be any modem management much less any career 

plannIng, manpower development, management development etc. 

which is not related to a system of promotions." 

lii the it stant case, the respondent ought to have looked into the 

• representation and granted the financial upgradation to the applicant who 

fulfils the eligIbility criteria, and the failure in this regard has violated the 

fuuid.amental and other legal rights of the applicant.. 

5;5 	For that the respondents have developed a very unhealthy practice of 

sitting quietly over a representation although the Govt. of India in several 

Office Memorandum has clarified that representation filed by an employee 

should be attended promptly, in any case it should be disposed of within a 

maximum period of six weeks. In the instant case, the respondents have 

j.I 
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ne1i!er disposed of the representation submitted by the applicant nor did 

they provide financial upgradation to him under the ACP Scheme. 

	

5.6 	For that the applicant is at least entitled to grant of two higher grades, 

one upon expry of the period of 12 years from the date of his joining of the 

service and the other upon expiry of 24 years thereof and the failure on the 

part of the respondents in granting such financial upgradation in absence of 

any promotion, is illegal, arbitrary and unjust. Therefore, this Hon'ble 

Tribunal may be pleased to direct the respondents to grant two financial 

• upgadation to the applicant under the ACP Scheme upon his completio:n of 

12 years and 24 years in service. 

	

5.7 	For that the action of the respondents suffers from the vice of 

discrimination, it is affected by bias and is not free from arbitrariness 

because the other two persons serving in the same department have already 

been granted the 1St  financial upgradation under the ACP Scheme long back 

but the app!Icant who has been serving for the last 26 years in the same post 

without any promotion has been denied any financial upgradation though he 

is eflgible for the same. 

6 .l)etails of the remedies exhausted :- 

The applicant declares that he has availed of all the remedies available 

to him under the relevant service rules. 

7. Matters not previously filed or pending with any other court: 

I c)- - 

1.: 
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The applicant declares that he had not previously filed any 

application, writ petition or suit, regarding the matter in respect of which this 

application has been made, before any court or any other authority or any 

• other Bench of the Tribunal nor any such application, writ petition or suit Is 

pencil Pg befbre any of them. 

8 Refs sought: 
In the premises aforesaid, it is most respectfully prayed 

that Your Lordships may be graciously pleased to admit. this . 

application, issue necessary notices, call for the records of the 

case and after hearing the cause/causes being shown and upon 

• 	perusal of the records, Your Lordships may - 

(i) 	To direct the respondents to grant two financial 

upgradation to the applicant under the ACP Scheme in 

accordance with the relevant O.M. issued by the Government of 

India and as applicable to Statutory Tiffin Room employees, ,  

upon his completion of 12 years and 24 years in service, to be 

reckoned from 19-05-1981, which is the, date of. his initial 

appointment as direct recruit on regular basis - • 

(iv) 	Any other relief or reliefs to which the applicant is 

• 	 entitled under the facts and circumstances of the case. 

And for this act of kindness, the humble applicant as in duty bound, shall 

ever pray. 
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I. 

Ihterim order, if any prayed for: 

Nil!. 

Particulars of Bank Draft/Postal Order filed in respect of the 

application fee. 

I.P.O. No. 34 G 65541.5 	 Dated: 18-07-2007. 

Payable at: Guwahati. 

11.. LIst of enclosures: 

As stated in the index. 
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I, 

- 

VERIFICATION. 

I, Shri Prasanta Das Gupta, son of Late Pradyut Das Gupta, aged about 

47 years, serving as Counter Clerk, Directorate of Census Operations, 

Arunachat P.radesh, Shillong-793003 (Meghalaya), do hereby verify that the 

contents of paragraphs 4.1 to 4.10 are true to my knowledge and paragraphs 
5.11  to 5.7 are believed to be true on legal advice and that I have not 
suppressed any material fact. 

Date 	2 	 q q  

• Place :- Guwahati. 	 Signature of the Applicant. 

(JL 



H - 
- 

4 	 t A~y 

	

- 	 tUN4C1J 	P1uuL 	 ) N 	 , 

 
&nMO 981/1flV3179 Lt Jd4f4  Dat ed 

LLLLL . 

On the 	 th 
Off Laia Lo of the Xnch&I. Pi4Oh CnSU 

pfle4 n regular bai;tth offt frin th *tbi 
I- 	

- 

ginst their ,  nmect  
-- - 	 -. 	-. ••.- 	

¶ 

:.- 	 - 

L.Njd -Nn 	- 	 P 
I 	 ULL pit 

- 4,hrl Pra nanto D a, s 1* 
/ 	 I 	 - 

	

• 	
iciim 	 th Jiy 	 iUp79 

	

bu- 	hin Ray,. 	T? 

A.Pyr'  

$ 1 Chc mas n ... h. 

unch 1 Pu do s h cii :5f 
Tiflin 	rhi11g 

N 	 h1 	th 

.itoi a i%ruvioth1 

2 	W•im 	ci 	 - 	 - -- 	 - 

, 

 

?Q  . fg&P 	 r 

Mishro  
• 	 - 	

-- 	 -- 	 I Pift - • 	 - 	

tU Tiffth 

	

I.: 	 -•- 	 • 	•- 

- 	 •• 

• 	 - 	 1. 
• 	

• 

• 	I 	-• 

Ccrtified to be true Copy 	 - 	 - 	 - 	 -- 

Advocate 

i-s 
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- 14 	ANWEXuRE-B 

lo 
	 ADVANCE COPY 

The Registrar General, India 
Ministry oi Home A1Iir s 
2/1 Mansinçh ROCK I 
NJw Delhi 

(Through Proper Channel) 

Doted Shillong the 	May, 2005 

Sub:- Reimhurse,n, i j of tnecjiçcj/ claims for outdoor treatment and 
nOn SCJflC!IOnjng of A.C.P. - An appeal regarding. 

Si:, 

The undersigned, Tiffin Ro:; Clerk in the Directorate of Census Operation, 
Aruncichal Pradesh, Shih'c jet to state the following facts for favour of your 
perusal and re drawl of the grievance at on early date. 

That, Sir, the following M-R Claims pertaining to the appellant have been 
pending for reimbursement since lonq through these claims had been submitted in 
tmc with proper certification from my attending doctor.. 

M.R. claim for 	Rs. 429.00 	(Form 05-09-2004 to 14-09-2005 as 
I was sulferhiçj form Gesiro entorotitis). 

M.R. caiw for 	Rs. 382,00 	(Iroin 09-09-2004 to 1 8-09-2004 as 
I was suffering from P.V.O.) 

M.R. claim for 	Rs. 509.00 	(From 1 9-09-2004 to 25-09-2004 as 
I was suffering from Dermatitis) 

M.R. claim for 	Rs. 469.00 	(From 23-09-2004 toD2-10-2004 as 
I was suffering from Derniatitis) 

M.R. claim for 	Rs. 406.00 (From 29-09-2004 to 03-10-2004 as 
C/Total 	Rs .  2195.00 	I was suffering from R.T.I.) 

That Sir, the local office has rejected the claims of the appellant on the plea 
Illc'! the C.G. H.S. Scheme has been implemented from September, 2004. 

That Sir, so far it is known the office authority by its order sometimes during 
the month of October, 2004 had stopoed the reimbursement of M.R. claim of the 
sto If w.e.f. 01 -09-2004 and on this qrouncl the M.R. claim of the appellant have 
also been rejcctccl. 

Contcb ............... 2/- 

Certified to be true Cory 

Advocae 
W. 
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That Sir, the amount of the M.R. claim of the appellant is a considerable one 

c,nd non- rcimburseiient of the scime has been causing ft 	
hi nciaI difficulties wch 

was incurred frorn the salary. 

ot Sir, on the otrr hand, the appellant begs to state that he has l?Cot) - 

working as Tiffirr Room Clerk with effect from 1 6-05- 1 98 1 without any hredk in 

service. But till date the A.C.P. in favour of the appellant has not been sanctioned, it 
may kindly be noted hat 1herc is no promotiondl avenue for the post occupied by 
the appellant and the non-sanction of A.C,P till dale has been causing financial 

hardship as well as frust rcriion too, As per calculation from the dote of joining in the 

service tiow, the time has come for sanction of 21 1  A.C.P also. But the local office is 

almost mum in this reqard, 

a 

Thai Sir, the oppeiic:trtt is conlcrtrplolincJ to go to voluntary, retirement by 
next year due to personal ground after getting 2 (two) ACPs. 

In view of above t h e, appellant fervently appeal before your honour to 
direct the local office to sanction my pending M.R. claim of the ACPs as mentioned 
above cind for this act of your kindness I shall remain grateful to you for ever. 

faithfully 

(Prasonta Dos Gupta) 
Appellant 

Copy to 
The Dy. Director -  of Census operations, Arunachal 'Prodesh, Shillong with 
a request. to forward the appeal to the R.G.I, Ne 	Dcliii for his 

favourable action. 

);\ 	Coy) 3 
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i6 	ANNEXuaE-C 

To 	 Date: 23-5-07. 

The Head of Office, 
Directorate of Census Operations, 
(Arunachal Pradesh). Govt of India, 
Ministry of Home Affairs, 
Shillong-793 003. 

Sub: Consider of granting 2(two) ACPs due from 1995 & 2007-a request. 

Madam, 
I beg most respectfully to state as follows: 

• 	1. 	My first ACP was due from May 1995. No order in this regard has been 
issued till date. 

• 	2. 	My 2' ACP is due from May 2007, 

It is fervently prayed and requested that the matter may kindly be looked into and 
consider to grant my due ACPs one of which pending for long years for which I shall 
remain ever grateful to you. 

With respectful regards, 

k"~'V'x p 

Yof'th Ilyb7 

(PDaspta) 
Counter Clerk. 

s;_f Cc—toy  

T 	-. . 

CerWied to be true Copy 

Aocatc 


